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Title: Combined discussion on the Statutory Resolution regarding Disapproval of Central Universities Ordinance, 2009 and
Central Universities Bill, 2009 (Statutory Resolution-withdrawn and Government Bill-passed).

MR. SPEAKER: Now, the House will take up Item Nos. 34 and 35 together.
Prof. Rasa Singh Rawat.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. PURANDESWARI): Sir,
on behalf of my colleague, Shri Arjun Singh, I beg to move*:

"That the Bill to establish and incorporate universities for teaching and research in the various States and to
provide for matters connected therewith or incidental thereto, be taken into consideration. "

MR. SPEAKER: Motions moved:

"That this House disapproves of the Central Universities Ordinance, 2009 (No. 3 of 2009) promulgated by the
President on 15 January, 2009."

"That the Bill to establish and incorporate universities for teaching and research in the various States and to
provide for matters connected therewith or incidental thereto, be taken into consideration. "

The time allotted for both of these items is one hour.

Prof. Rasa Singh Rawat.
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SHRI S.K. KHARVENTHAN (PALANI): Thank you, Sir, for giving me this opportunity to participate in this discussion. On
behalf of my Congress Party and on behalf of my leader Shrimati Sonia Ji I am congratulating hon. Minister for the
introduction of this landmark Bill.

Through this Bill, our Government aims to establish 12 national level universities in 12 States and to upgrade the existing
universities to the national level. Out of 12 universities, one university is given to Tamil Nadu. On behalf of six crore Tamil
people, I would like to thank the UPA Chairperson Madam Sonia Ji and Dr. Manmohan Singh for establishing one university
in my State.

When this proposal was announced by our hon. Prime Minister Dr. Manmohan Singh, he had said that each university
should become a symbol of excellence, a model of efficiency and an example in terms of academic standards.

The National Knowledge Commission constituted by the Government of India recommended to establish not less 1,500
universities throughout the country and 50 national universities.[r69]

18.00 hrs.

At present, throughout the country we are having 450 Universities. Andhra Pradesh takes the lead and has one
University in each district. Tamil Nadu also is having more number of Universities.

MR. CHAIRMAN : Now it is six o'clock. There are 15 more speakers on this Bill alone. One more Bill has to be passed today.
Therefore, if the House agrees, we may extend the time of the House. I must take the sense of the House.

SEVERAL HON. MEMBERS: Yes.
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MR. CHAIRMAN: The time of the House is extended up to seven o'clock. Shri Kharventhan.

SHRI S.K. KHARVENTHAN : It further recommended that at least 10 national-level Universities be formed within a period of
three years. In the 350 districts the Gross Enrolment Ratio (GER) was below the national average. Hence the National
Knowledge Commission recommended to establish 1500 Universities to attain a Gross Enrolment Ratio of at least 15 per
cent by 2015. The General Enrolment Ratio (GER) for higher education in India is approximately 11 per cent, compared to
36 per cent in the developed countries. It is 22 per cent in China. The Eleventh Plan proposes to raise India's GER to 15 per
cent and 21 per cent by the end of Twelfth Plan. To meet these daunting targets, the Government needs to dramatically
expand the number of new Universities. Considering this situation, our Government came forward to establish 12 national-
level Universities in 12 States. For this, the UPA Government decided to spend Rs. 45,000 crore.

Sir, I would like to mention certain points about the Bill. Section 6 of the Bill explains about the powers of the proposed
University. Section 6 (2) deals with admission of students. As per this clause, students are selected and admitted in these
Universities on all-India basis by conducting common entrance test. I am having some reservation to this proposal. There is
no specific reservation for the respective State students. Here, I want to mention about the Goa University. Our
Government decided to upgrade the Goa University. We are upgrading that also to a Central University. What will be the
fate of the native students?

MR. CHAIRMAN: Time is very limited. Kindly conclude.

SHRI S.K. KHARVENTHAN : Instead of upgrading the existing University, we have to establish a new University in Goa;
otherwise we have to reserve certain percentage of seats for local students. I would request the hon. Minister to consider
this for all the Universities and reserve certain seats for the native students.

As per Section 27 of the Bill, the statutes of the University are framed. As per Section 8 (1) of this Bill, the President of
India is the Visitor. As per the statute, the Visitor is empowered to appoint the Chancellor as well as the Vice-Chancellor for
the Central Universities. At this juncture, I want to bring to your kind notice the pathetic situation of one Central University
in Tamil Nadu.



Sir, one Gandhi Gram Central University is located in Chinnalapatti, Dindigul District, Tamil Nadu. It is one of the oldest
Universities in India. The Vice-President of India is the Chancellor of the University.

Dr. Karunakaran, Professor served as Vice-Chancellor of the University till his retirement in June, 2007. A three-member
Search Committee was constituted to choose a new Vice-Chancellor. One-and-a-half years ago, this Committee has
recommended a three-member Panel to appoint a suitable person as Vice-Chancellor to the Ministry of Human Resource
Development. But, till date, the Vice-Chancellor has not been appointed.

In Universities, Convocation can be conducted only by the Vice-Chancellors under their presidentship.[RP70]

Since Vice-Chancellor was not there, Convocation was not held for the past two years. So, the degrees of Ph.D., M. Phil,
PG, Graduate and other Diploma students numbering about 1,500 were not able to get their degrees for the past two years.
It causes unnecessary hardship to them, and they are not able to pursue their higher studies and employment.

Keeping in view of the above facts, I would request the hon. Minister to appoint a Vice-Chancellor for the Gandhi Gram
Rural University at the earliest.

Sir, I now come to Section 33 (1), which is dealing with conditions and service of employees. It says:

"Every employee of the University shall be appointed under a written contract, &€}. "

Sir, I would like to know whether the University is going to appoint all the employees on contract basis, and whether the
University is not going to give permanent status for these employees. This point has to be clarified by the hon. Minister.
Otherwise, it will not protect the rights of the employees, who are going to serve in all these Universities. This is my
humble submission.

With these words, I am once again congratulating and appreciating the hon. Minister for having brought forward this Bill,
and I welcome this Bill.

ROF. BASUDEB BARMAN (MATHURAPUR): Mr. Chairman, Sir, I shall make certain suggestions.
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There are certain anomalies in the provisions of this Bill. For example, kindly see Section 2 (d), which says: " 'College'
means a college maintained by the University." But in Section 4 (f), there is a mention of affiliated college. Therefore, I
would suggest that the language in Section 2 (d) may be changed as "College" means a college maintained by the
University or affiliated to. The words "or affiliated to" may be added here.

Secondly, kindly see Section 3 (4) — page 3 — which talks about territorial jurisdiction of the Universities. In page 17, it is
mentioned as "Whole of the State" but it should be "Whole of India" because in the next page, we are contemplating
admissions on all India basis and recruitment of the faculty on all India basis. Also, in some other provisions, there is a
mention of all India basis, and, therefore, there will be a controversy if the territorial jurisdiction is of the concerned State
only. When we shall be admitting students from all over India, I would suggest that the Government may consider for
reserving 50 per cent or 75 per cent of the students from the State concerned and the rest 50 per cent or 25 per cent may
be from the other States, and in that way the all India character may be maintained. So, this may be taken into account.

Now, I come to page 6, Section 6 (2) (vii). It says: "Accreditation shall be obtained from the National Assessment and
Accreditation Council or any other accrediting agency at the national level; &€;" It is very good but you kindly add the words
'as recognized by the Government of India' at the end.

Now, I come to Section 7. The proviso says: "Provided that nothing in this section shall be deemed a€}" It talks about the
Scheduled Castes and the Scheduled Tribes. The words — "in conformity with the relevant existing rules of the Government
of India" — may be added at the end of this proviso.

There are many other things but due to paucity of time, I shall not go into them.

Now, I come to page 18 — The Second Schedule - The Statutes of the University. If we compare the provisions of Statute 1
and Statute 2, we shall see that the Chancellor shall be appointed by the Visitor from a panel of not less than three persons
but in the case of appointment of the Vice-Chancellor, it is written in Statute 2 (1) that the Vice-Chancellor shall be
appointed by the Visitor from out of a panel. Here, the number has not been specified. I would suggest that the words — "a



panel of not less three persons" — should be inserted here. [H71]

Sir, T would like to draw the attention of the hon. Minister to the Statute 25, which is on removal of employees of
University. It may prove to be very dangerous for a person, who is in the field of education throughout his life, in case of
any allegation against him/her. It says:

"Where there is an allegation of misconduct against a teacher, a member of the academic staff or other
employee of the University, the Vice-Chancellor, in the case of the teacher or a member of the academic staff,
and the authority competent to appoint (hereinafter referred to as the appointing authority) in the case of
other employee, may, by order in writing, place such teacher, member of the academic staff or other
employee, as the case may be, under suspension..."

It says that if there is an allegation of misconduct against a teacher or a member of the academic staff or employee, etc,
he/she will be placed under suspension. This is no good. So, there should be some provision. Supposing, I allege something
against somebody and the Vice-Chancellor or the executive council, all of a sudden suspends him/her, this is no good. This
should be thought over. This should be amended.

I would like to point out one or two things more. In July, 2008, about Institute of Technology, Banaras Hindu
University, the Cabinet decided its conversion into an Indian Institute of Technology and integrate it with the IIT system in

the country. In this regard, there was a Press release also on 17th July, 2008. Among other things, which are given, it
stated: "The Cabinet also cleared, in principle, approval for taking over the Institute of Technology, Banaras University, a
constituent in the Banaras Hindu University, a Central University; and its conversion into an Indian Institute of Technology
and integrate it with the IIT system in the country."

Based on this, many students have been admitted there. But they are now clamouring. do not know why this has not been
taken into consideration by the Government. The Institute of Technology, Banaras Hindu University -- I know from my
personal knowledge -- is a very good institute; and all steps should be taken to convert this Institute of Technology into an
IIT without any delay.

Sir, very recently some provisions of the Visvabharti University Act, 1951 have been disregarded through an Executive
order, and there have been gradation of teachers. I think, the Government may initiate such steps after amending the
principal Act and not before that. Therefore, I would request the Government to revoke that Executive order and bring in
the necessary amendments.

Now, in reply to Starred Question No. 243, dated 16" December, 2008, it was said: "The Government proposes to establish
14 national universities aiming towards world class standards..."

I would be very happy to know more about this proposal, as to what steps have since been taken by the Government to
establish these 14 national universities.

Then, I would like to draw the attention of the House to the fact that expanded facilities should be provided for primary and
secondary education so that they would prepare for the entry of a larger number of boys and girls into higher education
sector in the coming years. That calls for proportionately higher allocation for the education sector as a whole.

Sir, I would recall the suggestion put forward by our first Education Minister, Maulana Abul Kalam Azad. In his first budget
Speech on education, he said: "The Budget provision for education should be, at least, equal to that of Defence." But what
we see today? In the Common Minimum Programme, it was provided that at least, six per cent of the GDP should be
allocated for education sector. We know about different Commissions, viz., Radhakrishnan Commission, Kothari
Commission etc. All these Commissions recommended for at least 10 per cent of the GDP for education sector. But the
Common Minimum Programme, -- based on the National Education Policy Recommendations, 1986 which were reviewed in
1992 and which asked for a minimum of six per cent of the GDP into the education sector -- recommended for just six per
cent of the GDP into the education sector.[r72]

That National Education Policy recommended that at least six per cent of GDP should be allotted for the education sector.
The Common Minimum Programme also recommended at least six per cent of GDP for education sector. But what we see
today is that it is not more than 3.6 per cent, and we have been told a number of times that this will be done by the end of
the Eleventh Plan. Though on the last day during the presentation of the General Budget, the hon. Finance Minister stated
that nine times more has been allotted for education but I think, as per my information, knowledge and as per my
calculation, this is not more than four per cent of the GDP this time also.



MR. CHAIRMAN : Please conclude.

PROF. BASUDEB BARMAN : I am concluding in two minutes. The availability of funds to the Central and State universities
appears to be very much unequal. I would like to say that such differences should be minimal. Central or State, urban or
rural, educational institution should be treated on the same basis, and in my opinion there should be no need to have model
schools, model colleges or model universities because such model institutions only enhance discrimination in regard to
infrastructure and facilities so far as imparting of quality education is concerned. So, the Government may be taking care of
this.

At present, as we all know, about 10 to 11 per cent of our young men and women in the age group of 18- 23 years
go for higher education.

MR. CHAIRMAN: Please conclude. Time allotted is one hour.
PROF. BASUDEB BARMAN : Yes, I know that. You have declared that. Let me have some time.
MR. CHAIRMAN: You can place the rest of the speech on the Table of the House. The written speech can be given here.

PROF. BASUDEB BARMAN : Mr. Chairman, Sir, with due respect I am trying to tell you that I am following your line, what
you do when you speak.

At present, as we all know, about 10 to 11 per cent of our young men and women in the age group of 18-23 go for higher
education, including technical, medical, law and management.

MR. CHAIRMAN: You can place it on the Table.

PROF. BASUDEB BARMAN : In some developing countries, the figure is 20 per cent. In some developed countries, it is
more than that.

MR. CHAIRMAN: There are 17 speakers. Time allotted is one hour.
PROF. BASUDEB BARMAN (MATHURAPUR): So, our nation must also strive to do this.

Now, I would like to state about funding of the universities. I am not saying out of myself. I am just quoting Justice Dr.
Punniyah Committee appointed by the UGC. It submitted its report in 1992-93 entitled "UGC funding of the Institutes for
Higher Education."

MR. CHAIRMAN: Now, I call the next speaker.

PROF. BASUDEB BARMAN : Please give me one minute.

The Report states that the Government cannot give up its responsibility to higher education. It states:
"State must continue to accept the major responsibility for funding the essential maintenance and
developmental requirements of the universities. Although primary education is fundamental to the nation,
higher education determines the entire development, including academic and technological progress. While it
is mandatory that the nation achieves universal elementary education and total literacy, at the same time we

cannot afford to neglect and relegate to a neglected position our quest to achieve global standard of higher
education. "

MR. CHAIRMAN: Yes, please conclude. Now, Shri Ramji Lal Suman.

PROF. BASUDEB BARMAN : The UNESCO World Conference on Higher Education 1998 finalised the document entitled,
"World Declaration on Higher Education for the 215t Centurya€”Vision and Action."

MR. CHAIRMAN: There are 17 speakers. You do not understand the position. You are reading.
PROF. BASUDEB BARMAN : T have two more lines.
I quote:

"The funding of higher education requires both public and private sector resources. The role of the State



remains essential in this regard. Public funding of higher education reflects the support that society provides to
higher education and must be further strengthened to ensure the development of higher education, increase
its efficiency and maintain its quality and relevance. However, public support for higher education and research
remains essential to ensure a balanced achievement of educational and social mission."

And I do not support the Bill in this present form.
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ferafdencrr gorren Siren wIb! oidl 3, & ws #ff Sxron Ben & Brt wws & e Rrafdencrr gomn sion aifée ag g1 &t 2ar & @ ordl) o st
«rol foemon atsar g fp ssican sl fepafdencr, el o sl AGA g &) 3ADI of DI GIAl 3, of DIS UGS 3| IR A AW D DRI
fepafencrr dottor & aY 3 Jarsian & & g1 BIE 3l o1dl 8 Sla ad cilsll @l J[urad of feard &, anfdra Jur o & &, aqa aa smudbl sion
ol otdl & oedt &) smmu Si g aif3ret well arad &, & YrA ofdl 81 A,

#BIG, 31U Perufet Foir] &, s As A SRae fop 191gn P &ie 3 Jorhl fpaell offeea &) s saeT Fscauvl 8 fp Jordhl yomifora e a=rr
&) el aAd frafdencry, it #icfl yoor ordl act 28 8, 3 Rrafencr & erufl B Rl yemRifere e iR SioroRl dl dloft aifde) s ad
3mg @l b Sra amu erdfer 6 Brafes @ & Al siewizcas 3l gféra agerr & oo oft gt aifde; sordl grarar & waft sidt 2, 3oraor oft
FRIIel ¥adoll arfde) ¥ &8 sAfere s @1 & b Sor 3t 24 fRrafdencril i Brb v 3 soRifia snfer iz 61 3 siewRiz=In WGRI B Perufer §) s
frafdencrr siocror amrRleT vde, 1956 dolt e, 33 PRI P S91 3 IS 3IR I, & a1 20 Rrafener &, 500 srafenern & iz 2,25,000 =1,
) amrat 450 feafdener, 21,000 waifdencrn sz v A3 yarR] oix BKj) B A= ) A2 AGA RAGT B Bl 8 3R AGA Ascagel arnd a6 &
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@ allasdt fietol archt 8t &, ag olistarer 33 silabdt 3 dferd & ST &

MR. CHAIRMAN: Enough! You have covered all the points.
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MR. CHAIRMAN: The next speaker is Shri Ram Kripal Yadav. I am sure that you are aware that the time available with us is
very limited. Therefore, you must adjust within that time limit.

SHRI RAM KRIPAL YADAV (PATNA): Thank you, Sir.
MR. CHAIRMAN: I am saying it because he has no control over time.
SHRI RAM KRIPAL YADAV : Sir, I would seek your permission to speak from this place.

MR. CHAIRMAN: All right.
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31 3pafior serredl b Dictsil bl Refer ag 2 b g audet 3 ug 38 &) S| dd IADI NI Adoll ofdl Bl dd dd UGol DI Allel oldl
dolom 3ol 1d faret ifirmer 3 a6 forvia form 2 siiz Sor a ferR & o Sol fbeor el 3 agell @1 fomrior @ & &) asl uael ac el
31191 B ofld usa A, Us B oflA ugal @I @ dAA A, Wefl oa P offd ugal o1 TE DA A A A Sit Brofer fern 3, 3P disfifea Reee
311 32 3 3l ®a A @A acd v Go1 A UG 1 F) 31U D& 28 3 [ 3muet Bodler rafdencrr goiasz cisil @ 3ugR fen 3|  Jwrsin & & smud
AW Al W A Jon & b arcdt qaiferdt 6t uerl @, dftbor arcdl aaiferdt &t uers dbacl emarg dogra feeafdencrr A ordl el asal ¥
AgIfdencrll &t eifer fdegpel 3@ &) U Sia dad 331 AgerRKd Yool oidl w3ell, g dar Sol @1 a1 oldl @sll, agl e = glol
aifgs, srcdl creiefe dloft aifde, aa 3 s & b $ADT P& 3R 89N IS G & il & an Reafer 87 o1 & fAfieer @icksll o1 v
airevetor YA faven srn 8 5 o1t 35 3 60 yferor fdgrast A ue el 8| st cemacenar gl o1l 8id dl snu BA el @ spuracrgof g 28 wr
DI DIN? B siglolel BRI w3fere of e e 3 5 90 yferera wicksil sfiz 68 yferort freafdencril 3 forgn &t spraan aremr siie xR
gof @1 &) daer 10 yferera & oicrar 3 & oial uz srcdt 1 frerdt 3) 5321 Sor & sifdr o1 fortor &2 dlen?

MR. CHAIRMAN : What can I do? Allotted time is limited. We have to conclude within that time.
Shri Kripal Yadav, you have to conclude your speech now.
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& 3z 18 diw oft 3 b Al f91en Aeft arfde, Afdsor 33d arer-amer 3ca fOren w2 oft e=wror Joir anfdy) amuor 3wefl St 2fdr smdfea &t 3, 33
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MR. CHAIRMAN : Please, conclude. [r78]
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MR. CHAIRMAN : Please conclude.
SHRI RAM KRIPAL YADAV : I am going to conclude.

MR. CHAIRMAN: This is a topic which will take days to discuss. But we will have to confine to the time allotted. University
education is a very exhaustive subject and it will take 2-3 days for discussion. But they have allotted only one hour. What
can I do?

University education is a matter which is very serious and it will require elaborate discussion, but the time allotted is only
one hour. What can I do? I told you this at the very outset.

off 2 @uIct AGa : ABIG, 3 Gl [ioic 9 smuoft ard AT w2 o
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3ict & & 3muA fordcer wen, A U3 Rer B Gifefer 2 s ucon Rrafdenerr @ Bogle frafdenerr @i guf & sy el sidl s Rer o 4
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MR. CHAIRMAN: You have told many times that you are concluding, but you did not.
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18.43 hrs.
(Mr. Deputy-Speaker in the Chair)

SHRI B. MAHTAB (CUTTACK): Sir, I stand here to participate in the discussion relating to the Central University Bill, 2009.

I am aware that during the last Session of Parliament, the hon. Minister of State for Human Resource Development had
come up with certain amendments relating to specific central universities and I had participated and put forth my points of
view relating to Central Universities, and the purpose or the idea of constructing Central Universities in specific areas.

It is not multiplying Jawaharlal Nehru University throughout the country. The idea was to encourage and develop the
intrinsic cultural and civilizational ethos of our country. That is why, Nagaland University, Manipur University and Language
University in Hyderabad, etc. were initially started.

But very rightly, the National Knowledge Commission, under the leadership of Dr Sam Pitroda had come out with the
requirement of our nation. Why do we need expansion of higher education and how we have to excel at the world level? His
idea was to have at least 1500 universities in this country. I do not know whether we will be able to achieve that at the end

of the 12" Five Year Plan or not, but some progress has been made.

Frankly speaking, I never expected that at the fag end of UPA Government's tenure, higher education will get that much of
the budgetary support as it has been given. [p79] [R80] I had never expected that. I think the whole country and the
educated mass of this country will appreciate the amount of funding that has been done for HRD. But, at the same time the
Hindi word that has been used is the quality education, 'gunvatta’which is to be looked into.

While coming to the issue of this Bill, I would say that during last Session when within 17 minutes, eight Bills were
passed, this Bill though was listed and also the Business Advisory Committee had allotted certain timea€; ..

MR. DEPUTY-SPEAKER: One hour was allotted to it.

SHRI B. MAHTAB : It was not one hour last time. This time we have allotted one hour to it. Thankfully this Bill was not
rushed through within those eight Bills within 17 minutes. And, I would thank you for not obliging the Establishment in that
respect. I would say that 11 States, mostly backward States, which did not have Central Universities — for different
historical reasons they were not provided Central Universitiess — have been provided Central Universities by this
Government. I appreciate that. Orissa has been fighting for a Central University. Repeatedly, Orissa Government and the
people of Orissa have been saying that at least one Central University and higher educational institutes of repute should be
established in that State because many people go out of Orissa to get higher education. Very rightly, as the National
Knowledge Commission has mentioned, our general enrolment ratio in higher education level is 11 per cent as compared to
56 per cent in developed countries, and average of 36 per cent in countries of transition who are moving upwards and even
22 per cent in China. We have to at least match that. But to match that the time period which has been put forth before us
is another six to ten years time, I think it will take much more than that. With the opening of these 16 universities, I am
sure the Government aims to add over 30,000 seats within five years. This is the target within next five years.

The 11" Plan proposes to raise India's GER to 15 per cent and 21 per cent by the end of the 12t" Plan. You will not reach
China's 22 per cent which is prevalent today. This is the progress which you are making and this is the vision which we
have for higher education. To meet these daunting targets the Government needs to dramatically expand the number of
new institutions and also augment the capacity of the existing ones.



Having learned from the past, Sir, it was expected that the new Bill would restructure the governance and decision making
process of the new universities to improve the quality of education and harmonise the twin objectives of significantly
expanding access as well as improving quality. The National Knowledge Commission had also made important
recommendations on expansion, excellence and inclusion. Unfortunately, this Bill comes as a great disappointment. I am
aware, Sir, that this Bill will allow every State now to have a Central University. Already, Rs.10 crore each has been
sanctioned and has already been issued. [R81] I am also aware that in the Eleventh Five Year Plan, six-fold increase from
Rs.8000 crore to a budget of Rs.45,000 crore for higher education has been ensured. The State Governments have
earmarked land free of cost. But the problem today is whether these Central Universities will be able to exercise greater
autonomy. Dr. Giridhar Gamang is present here. Our Chief Minister has identified his Constituency for locating the Central
University. This decision has been taken irrespective of political considerations, keeping the under-developed and Scheduled
Area in view.

The National Knowledge Commission has been emphasising that India needs many more universities but I am also
reminded of Prof. Yashpal who is critical about this rush to open new universities. He said:

"Universities are not brick and mortar. They must nurture talent and be connected across disciples in order to
develop talent."

The same National Knowledge Commission on January 19, 2009, came out with a statement that the Central Government
should reconsider the Central Universities Bill which vests overwhelming control with the Government, re-does earlier
mistakes, compounds persistent problem of higher education in India and negates the letter and spirit of the
recommendation it has made. No doubt, certain corrections have been made in this Bill. But I would come to certain
suggestions.

MR. DEPUTY-SPEAKER: You have taken more than ten minutes.
SHRI B. MAHTAB : I would need a few minutes to give certain suggestions for the Government to consider.

The Bill stipulates that during transition, the first Executive Council and the Academic Council would be nominated by the
Central Government which means the Minister of Human Resource Development. But neither the Bill nor the statutes
specify the eligibility and qualification criteria. This is also true for appointment of Deans of Department by a Selection
Committee. The Bill confers sweeping powers on the Visitor to remove Vice Chancellor for any misconduct or violation. But
should it not be exercised only in exceptional cases and reasons for doing so need to be explained? The Bill provides for
sweeping powers to the Central Government to give binding directions to the Universities on any question of policy but
what constitutes a policy issue? Who will interpret it? Is it not the domain of the Centre? Does this not negate the concept
of university autonomy that is essentially needed to foster centre of excellence?

The role of the Central Government should be confined to nominating the representatives to the Executive and Academic
Councils. Curiously such wide ranging powers do not exist even in the Universities Act which governs the existing Central
Universities.

The Bill empowers the Central Government to appoint the first Chancellor, the first Vice-Chancellor, the first Registrar and

the first Finance Officer without reference to any Search Committee and stipulations about their qualifications. Does this
not re-enforce suspicions on the politicization of such appointments even in the formative years of the universities? The Bill
empowers the Government to constitute the first Court, the first Executive Council and the first Academic Council without
any reference to the eligibility conditions and qualifications. Moreover, for the appointment of the subsequent Vice
Chancellor, the composition of the Search Committee would be dominated by the Visitor's nominee, read as the Minister of
Human Resource Development.[R82]

Sir, T would like to say that the Central University Bill does not enhance the citizen's aspirations; it does not reflect the



modern management in Government practices. Perhaps, because of this reason, the Goa Government has declined the
Central University status. I would like to get a reply from the hon. Minister in this regard. It fails to signal any reform in our
higher education system and more importantly of investing them with the academic system and autonomy for encouraging
research, fostering innovation and kindling the urge for excellence. I am for minimal interference by the Central
Government. I would urge the Government to provide model empowered governance within the university structure. It
should be free in its day to day functioning. It is said that human history becomes more and more a race between
education and catastrophe. Let us educate. It is never late to begin.

MR. DEPUTY SPEAKER: Before I announce the name of the next speaker, I would like to request that there are more than
13 Members to speak on this Bill. It is possible only if the rest of the Members speak for 3-4 minutes each. The other
parties should also follow the path of the Congress party. They have given the names of seven Members to speak on this
discussion, but now only one Member will participate in the discussion. Other Members who would speak should also be
very brief in their submission. They should only give the reasons and suggestions and not make lengthy speeches.

SHRI SURAVARAM SUDHAKAR REDDY (NALGONDA): Sir, thank you for giving me this opportunity to speak on this Bill.
This is a very important Bill. I hope, I will get enough time to put forward my views on the Bill. I am not going to make a
long speech. I welcome and appreciate the bringing forward of the Central University Bill. With this Bill being passed, 12
States that did not have a Central University will have one and four universities will get the status of a Central University.
The recurring and non-recurring expenditure involved in the process is also a staggering Rs. 3300 crore.

Sir, before I dwell upon the various provisions of the Bill I would like to say that the UPA Government in its Common
Minimum Programme announced that six per cent of the GDP will be earmarked for education. But unfortunately it is only
3.8 per cent now. It is still a long way to achieve that target of six per cent. In the absence of adequate facilities and
adequate funding of the universities, many universities are lacking the minimum facilities. Most of the universities are now
going for self-financing courses. This is a very sad state of affairs.

Sir, India is a big country with a large population. The present rate of admissions is now around 11 per cent and every year
it is increasing in a big way. Education is a Fundamental Right. If we fail to provide the necessary funds for the universities,
then it would be a useless exercise to have more and more universities.

19.00 hrs.

One more important promise made by the UPA Government was the Right to Education Bill. [R83] It is pending and it
seems that the Bill is not going to come up before the end of the Fourteenth Lok Sabha. This is a very important promise
made to the nation. The Ministry of Human Resource Development has to say as to why such an important Bill is kept
postponing.

About these universities, there is a controversy as to whether there is a need of so many universities. We do need them. In
spite of the limitations, we need the institutions of higher learning in a big way.

MR. DEPUTY-SPEAKER: The time of the House was extended up to 7 p.m. If the hon. Members agree, we may extend it for
an hour more.

SEVERAL HON. MEMBERS: Yes.
MR. DEPUTY-SPEAKER: The time of the House is extended by another hour. Shri Reddy, you may continue now.

SHRI SURAVARAM SUDHAKAR REDDY : Many of my colleagues raised some doubts. I share their doubts. The question of
quality, talent, etc. have to be taken care of while new universities are being established. We do have a lot of talents. But I
feel sorry that the 12 new universities which are now being established are having their jurisdiction only to the respective
States. There is no meaning of saying that these are Central Universities. You are trying to give money and say that a
Central University is established there but in fact, you are establishing a State University. The university, as my colleague,
Shri Mahtab was telling earlier, is an institute where you have to inculcate the best of the culture and civilisation. But you
are limiting it within the State. The students from other States will not be allowed there. This was not the practice earlier
for the Central Universities. They are open for all India students. By learning the culture, by reading in such universities
with students from different States, they will get broad-mindedness. Otherwise, the parochial understanding and narrow-
mindedness will continue and that is going to be a very negative trend for the Indian culture in future. You can reserve
more than 50 per cent of the State's seats in each university for the local students. But their jurisdiction should not be
limited only for that particular State. I think the very purpose of establishing a Central University will be defeated if the



jurisdiction is going to be limited for a particular State.

About the democratisation of university administration, I think, more care should be taken. Abnormal powers are being
taken by the Government. Why is there a need for a Chancellor in each university? Please remove the Chancellorship. You
are trying to give these powers to the State Governments. The Governors who cannot act independently will be appointed
or it will be the Chief Ministers there. It is impossible for a visitor, Rashtrapati, to look after the university. This is only a
formality. It will be again controlled by the Central Education Ministry or the State Governors.

The second point is about the Student Council. It is a good thing that the Ministry has accepted seven recommendations of
the Standing Committee. I do not know why they did not accept the other eight recommendations of the Committee. It is
good that at least they have accepted half of the recommendations. Otherwise, most of the recommendations of the
Standing Committee are not being cared by various Ministries. It has become a useless exercise to have the meetings of
Standing Committee. For two to three months, the hon. Members will make a study of the subject and make very good
recommendations but most of them are being rejected. This practice sh[U84]ould not be accepted. I would like to know
why the other recommendations are rejected. There should be some accountability. Otherwise, get rid of these Standing
Committees. Let the Ministries do as they like.

The Students' Unions should be re-established. Here, there is a provision for Students' Council. According to this provision,
20 students are to be nominated and 20 students are to be elected. Nomination part is good. If you want to give the bright
students the honour of being in the Students' Council it is good. But the majority in the Students' Council should be from
among the elected students. So, make it 50. Let 30 students be elected and 20 students be nominated. In the absence of a
University Students' Union, this should at least serve as an organisation that would represent the desires of the students
and the problems of the students, which are to be solved and it can make good recommendations. Before concluding I have
only two or three points to make.

While I am welcoming this Central Universities Bill, 2009, I would like to warn about the capitation fees that is being
collected by various colleges, particularly at the higher level. Professional education, like the engineering and medical
education, is being commercialised. Several times, here in this House, the hon. Minister has assured that no capitation fee
will be allowed. But I challenge that there is not a single private educational institution in this country which is being run
without capitation fee. You cannot prove it. It is taken in the name of development fees. Higher learning is going to be
limited only for the rich people. This is going to set a very bad example in the future. Collection of capitation fee should be
stopped. It can be stopped only if the privatisation and commercialisation of higher education is stopped.

Now, there are moves to bring foreign universities in our country. There are proposals to give several private educational
institutions the deemed university status. Most of the commercial institutions at the higher level have already applied for
this. Of course, at the higher education level we do need the participation of the private sector. But unfortunately in our
country, it is not the philanthropists who are establishing the educational institutions. But others, instead of having an
industry or business, are entering the educational sector. It is a shameful thing. Most of the poor students and middle class
students do not have the capacity to step into these private educational institutions. This thing should be taken into
consideration. Privatisation and commercialisation of education should be stopped.

I would like to bring to the notice of the hon. Minister the case of Cultural University at Utkal. During the tenure of Shri
Gamang the idea of this University was conceived. But for the last two weeks the University is closed. Even this morning
the students rang up to ask me what is going to be the fate of this University. This is the only University meant for culture
in the whole of the country. The Central Government should intervene to see to it that the affairs of this University are
properly maintained.

I believe that democratisation of our education will be taken care of and also that the other recommendations of the
Standing Committee will be taken into consideration in the further amendments. I support the Bill.

MR. DEPUTY-SPEAKER: Hon. Members, as there is constraint of time, those hon. Members who want to lay their written
speeches on the Table of the House can do so. That would form part of the proceedings.
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*SHRI J.M. AARON RASHID (PERIYAKULAM): I rise to support Central Universities Bill 2009. I am really thankful for giving
a university to Tamil Nadu also. In Madras University, lot of many scholars like Sarvapalli Radhakrishnan former President of
India. Dr. Abdul Kalam, R.Venkataraman and many other distinguished scholars the university have produced in Dindugai,
Gandhinagar University. There are many faculties vacant, even the University is working without a Vice-Chancellor.

Sir, the whole Indian education system is really good. Our UPA Government under guidance of our Government is spending
thousands of crores of money to encourage students. The Government of India is giving through students educational
loans.

Speaker Sir, the private colleges in this country are running in commercial way without proper teaching staff with no proper
facilities and good professors. Today they are working in one college and tomorrow in another college. Government have to
control them. If a professor wanted to join from one college to another, he has to get no objection certificate from where
he was working earlier. There is no control over the professors. The students are the real sufferers.

Sir, there is no good library, laboratory and proper governing staff. Sir, in information technology and particularly in the
software, our Indian students are doing marvellously. Well, to train them, we need good universities. Really the Central
University will do well in the coming years in higher education particularly in engineering technology etc. and in new areas
like Maritime, Aviation, software skills. In these area of higher education the Government have to explore. The students
belong to SC/ST, minorities and skill students should be given importance. Sir in higher education, like MBA, MCA etc. no
minority student is given a chance. This sort of neglect of a particular community should be stopped.

* Speech was laid on the Table.

With these words, I conclude by supporting this important Bill. The private colleges are very costly. These so-called
deemed universities are charging enormously. Sir, you have to control them. Those deemed universities affiliation have to
be cancelled. They are demanding high fees for MD, MTech and other higher education. 1t is not affordable for poor and
middle class family students. I hope the Central University will stop all these sort of misdoings.
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SHRI PC. THOMAS (MUVATTUPUZHA): Sir, the Bill, which expects a financial liability to the extent of Rs.3,300 crore, is a
welcome one. I am sure this will give opportunity to thousands of students to go for excellent higher education.[r87]

[RP88] I think that maximum number of youths must be given best education in professional, scientific, commercial studies
and also in social science oriented higher study. I would make a suggestion that along with the Central Universities,
provision should be made for more scholarships for students, and also to ensure that loan facilities are given for students in
a better and in a more lenient way. I am sure that the interest rate also should come town. Though the Central Universities
do not have directly to do anything with it, yet the Government should ensure that this is being looked into.

I think that more autonomy should be given to the Central Universities without much of interference. The best faculty
should be ensured in the colleges and institutions which come under these Central Universities.



India being an agricultural country, a lot of future is there in agriculture. I am sure that impetus should be given to this field
in a very big way. I would also suggest that research — this is being given a better hand here — should be given more and
more importance. In all the institutions connected thereto, there should be all facilities for research and other facilities for
the best education

Lastly, I think, that in Kerala a Central University which is being established should be named in the name of a person who
has contributed a lot in the field of education, Shri Mannathu Padbhanabhan, who has formed the Nair Service Society
(NSS). He has had a very big vision in this field. He is a pioneer who has given birth to a lot of institutions both in the school
level, college level and in the professional, higher educational level. I am sure that hundreds of institutions which have
come under the NSS under his vision should definitely be given a very great importance. I am sure that this is the best
opportunity for that. The Government of India should think of naming this University which is being given to Kerala in the
name of Shri Mannathu Padbhanabhan. I am sure that an amendment which I am moving in this regard, which has been
published, should be considered. I hope that amendment will be passed or the Government will agree that on those terms
the naming of the University which is going to be established in Kerala can be taken up.

SHRI P. RAJENDRAN (QUILON): Mr. Deputy-Speaker, Sir, everybody in the country will welcome to have more importance
for education. I would like to put a few points, through you, before the hon. Minister.

We should provide more resource for education. As our veteran, Basudeb Barman Jji pointed out, we are only providing 3.5
per cent funds for education; whereas everybody accepts that 6 per cent is the bare minimum. As enshrined in the CMP, I
do urge upon the Government to provide more funds to the tune of 6 per cent of our GDP.

The hon. Minister yesterday, while answering a question here in this august House, explained that the evaluation and
improvement of higher education is a continuous process. I shall plead before the august House to insist on the
Government to have a permanent mechanism for evaluation and improvement of higher education which is the need of the
hour. That may cover all the Universities — Central or State, deemed or otherwise.

Everybody knows that Kerala is the most forward State in general education. As far as literacy is concerned, it is cent per
cent there. But we are lagging behind in higher education. Now the State Government is trying to come forward in higher
education also. I would request the hon. Minister that we would like to have an IIT in Kerala. Please allow an IIT in Kerala
along with this proposed Central University.

[RP89]

*SHRI GIRIDHAR GAMANG (KORAPUT): Mr. Deputy Speaker Sir, on behalf of the people of undivided Koraput Scheduled
Area District and people of Orissa and on by own behalf express thanks to the Hon'ble Prime Minister, Minister HRD and
Sonia Gandhi for providing Central University at Koraput, Orissa by providing funds to open the University to start from this
academic session.

The Culture university which was started by me when I was the Chief Minister in the year 1999 has been closed due to lack
of interest taken by the Government of Orissa. This University may be funded by the Central Government so that it is to
maintained and managed immediately.



* Speech was laid on the Table.
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MR. DEPUTY-SPEAKER: Now, Shri K.C. Singh Baba. You can take only two to three minutes. Please be brief.

SHRI K.C. SINGH 'BABA' (NAINITAL): Mr. Deputy-Speaker, Sir, thank you very much for giving me this opportunity to speak.



Sir, T would like to thank our Government for bringing forward the Central Universities Bill. I would like to congratulate the
hon. Chairperson, UPA, Shrimati Sonia Gandhi; the hon. Prime Minister of India, Dr. Manmohan Singh; and the hon. Minister
of Human Resource Development, Shri Arjun Singh for including Garhwal University and giving the status of the Central
University to Garhwal University. [H90]

But as previously said by my colleague, Shri Bachi Singh Rawat, asking for the same status to the Kumaun University, we
all are together regardless of party politics to support this demand. He has said it in a very balanced way as to why
Kumaun University should also get the status of a Central University. We all agree to this.

accll Ris 2raa Sft of 28y 3 JReR @ adrn [ a=li pars Aferaliet @l Jger Aforal¥iet woion aifdw) 3 3ormr Awetor war g b sifdc accrer
e eflepears forafdict ol Jeer Jforaldfdt w1 gl &= sy

Sir, I would like to make a few points, before I conclude my speech, stating why Kumaun University should also be given
the status of a Central University. Previously also, it was said. To make the regions equally important in the field of
education, in 1973, the then Chief Minister of Uttar Pradesh Shri Hemwati Nandan Bahugunaji, keeping in view, the
complex, social and geographical needs of both Kumaun and Garhwal regions, said about establishing both Kumaun and
Garwal Universities, more or less simultaneously, for the benefits of students in both the areas.

Sir, I would like to inform that the Kumaun University has produced more than 10,000 students who have done PhD degree
in different faculties. Out of the population of about 30 lakh, around one lakh students appear for examination in these
Universities every academic year there. We have got a Four-Star status by the NAAC. While establishing the various
educational institutions in both these regions from time to time, former politicians as well as bureaucrats have always kept
in mind the need to maintain the proper regional balance between Kumaun and Garhwal.

For example, when the Medical College was established at Haldwani in Kumaun, simultaneously another Medical College
was established at Srinagar in Garhwal. Similarly, an Environment Institute was established in Almorah, Kumaun and in
Srinagar, Garhwal as well. The Agriculture Research Centres in Almorah and Pauri were also established simultaneously in
both Kumaun and Garhwal regions, which have always been essential from the future, cultural, developmental and political
viewpoint.

But presently, I hear that Dehradoon, in Garhwal itself has more than two dozens institutes of higher learning. IIM and
AIIMS have also been proposed to be established in Garhwal. It has been slightly disproportionate to the two regions of
Kumaun and Garhwal.

With these points, Si, I strongly urge that our Kumaun University should also be provided with the status of a Central
University.

With these few words, I strongly support the Bill.

MR. DEPUTY-SPEAKER: Mr. K. Francis George. Please be very brief.

SHRI K. FRANCIS GEORGE (IDUKKI): Yes, Sir. There is nothing more to add now. I would be very brief.

In fact, I am a Member of the Standing Committee on Human Resources Development. In that Committee, we have
discussed threadbare the various provisions of this Bill. The Committee had made several recommendations out of which
seven recommendations have very graciously been accepted by the Government.

The hon. Prime Minister had announced for having, at least, one Central University in each State and also one Degree
College in every District. These institutions are supposed to become symbol of excellence, a model of efficiency, an
example in terms of academic standards, a role model in governance for State Universities to emulate.

Sir, as has been said earlier, the present enrolment ratio is only 11 per cent. We plan to further increase it.[r91]

That is why, these new universities are being set up. Also, the hon. Minister had said in this very same House, back in
2007, that the Government had planned to set up 14 world-class universities. The National Knowledge Commission has also



recommended this. They have said we should at least have 1,500 universities. So, the National Knowledge Commission has
made certain suggestions as far as higher education in this country is concerned. It has recommended that we should
create more universities, change the system of regulation for higher education, increase public spending, reform the
existing universities, restructure under-graduate colleges, promote, enhance quality, and so on.

So, what I would like to request is that when we take a step in this direction, while setting up these institutes, we
should take more care as has been suggested by our own distinguished Rajya Sabha Member, Shri N.K. Singh that the
Government should ensure that these are institutes with academic freedom and autonomy for encouraging research,
fostering innovation and kindling the urge for excellence.

I am concluding. I have a suggestion. When we are going to have 16 universities, 12 plus 4 universities, which are going to
be converted into Central Universities, why do you not develop these as centres of excellence in one branch of knowledge
while imparting training in other branches also? Then, we can have 16 centres specialising in one particular branch of
knowledge to which students aspiring to specialise or study in that particular branch can look forward

So, I would request the Government to consider these points. Of course, these colleges, these universities are supposed to
be some what autonomous and everybody, every single Member has suggested that there should be less of Government
control and more of autonomy should be granted to these institutes. But at the same time, I would request the Central
Government to give some kind of guidance so that each university can opt for a particular branch according to the location
and according to the specific needs of that area so that we can slowly bring up institutes of world standard. That is all.

PROF. CHANDER KUMAR (KANGRA): Sir, I stand to speak on the Central Universities Bill, 2009.

We, the people of Himachal Pradesh, are very grateful to the hon. Prime Minister, Dr. Manmohan Singh, Shrimati Sonia
Gandhi, Shri Arjun Singh, the Minister of Human Resource Development and Shrimati Purandeswari, the Minister of State
for Human Resource Development that in the small State of Himachal Pradesh they have given a Central University. It is
because when we were in the joint Punjab, we were having only one university at Chandigarh, and all the people, right from
Lahaul Spiti and other corners of North-East, used to have their education at Chandigarh. Later on, the different States
started to have their different universities. We have universities like Agriculture University, Horticulture University and other
universities in the State of Himachal Pradesh. But this institution of excellence, which has been opened in 12 States, shows
that we have the knowledge based society and we can impart the best type of education in these institutions.

Mr. Deputy-Speaker, Sir, I want to bring to the notice of the Government that when our Government was there in the State
of Himachal Pradesh, a policy decision was taken to open this university at Dharamshala where all facilities and
infrastructure are available. Later on, the proposal was shifted to some other areas, that is, in the sub-divisions of Dhera,
that is a part of Kangra district. But the land, which is proposed to be given to that university, is a forest land. I want that
when we are opening these universities in the hill States, then some of the norms should be relaxed because in hilly areas,
the land is not so easily available. It is because the whole of the area is deeply interspersed with forests. So, there should
be relaxation in some of the hilly areas for that. It is because they are demanding about 400 to 500 hectares of land for the
establishment of these universities.[m92]

The whole of the area which has been proposed is the forest land and it affects the provisions of the Forest Act, 1980. That
forest land cannot be transferred for non-forestry use. So, I would urge upon that Government that the proposal which has
already been given to open a university at Dharmshala, it should be considered. At Dharmshala, land is also available and
there is an old institution where the government college is running. It is better also. In the first hand, if they want to open
this university, then the DC can work with that particular institution so that they can deliver the goods nicely. When this
university is opened in that particular State, it will also have the benefit of the Departments of Basic Sciences and Allied
Sciences which are already there. So, in the future expansion, all the live Departments in the vicinity of that university will
be their research centres. Some of the CSIR institutions which are opened at Palampur, they can also facilitate them in
their research work.

If we can impart knowledge to the students who will take their education over there, then we can also make use of their
knowledge for application in agriculture sector, for humanities' development and for other type of different disciplines. This
institution should be an institution of excellence because this Act, which has been introduced in this august House, is same



as that under which we have a university over there. It is the same Act.

When we are opening these institutions of excellence, there should be some school of thoughts in different
disciplines so that there should be the facility of Master's Degree, that is, specialisation so that whatever education we are
imparting to the students in the university, the application of that knowledge should be there in the field also. Whatever
research work we are doing, there should be a proper linkage thereof with the industry, with the agriculture sector and with
the socio-economic conditions running in those States so that whatever knowledge we are imparting to those students,
that should be applicable to that State.

When I was a student of Punjab University, dissertation was compulsory for post-graduate students. We used to go
there. We had the land-use planning of those areas and we had land-fertility surveys of those areas. It was part and parcel
of the discipline. On the basis of the recommendations we had given during our university time, the entire scenario in the
adjoining areas of Chandigarh has been changed and the whole of land use pattern has been changed. People are going in
for a different type of occupational structure, horticulture structure. They have set up farms for producing vegetables and
they have produced the millet and all these things. Whatever education we are imparting in the university, it should be
knowledge based so that we can transfer that knowledge in the rest of the fields, so that whatever we are learning, we can
have application of that knowledge in the vicinity of that particular State. So, with these institutions of excellence, we will
be able to bear the best products in those States. Along with producing the best products, we will also produce a
knowledgeable society. Thereby, we will be in a position where we can change the economy and the whole of the scenario
in the adjoining areas.

With these words, once again I request the hon. Minister of State for Human Resource Development to look into this.

19.48 hrs.
(Shri Balasaheb Vikhe Patil i the Chair)

If they want to establish the university, then Dharmshala is the most suitable place as infrastructural facilities are also
available there. ...(Interruptions) 1 would request that they should look into this again.
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MR. CHAIRMAN: Mr. Mehta, this point has already been covered by you. Please conclude your speech.
...(Interruptions)
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MR. CHAIRMAN: The next speaker is Shrimati Tejasvini Gowda.

SHRIMATI TEJASVINI GOWDA (KANAKAPURA): Thank you, Mr. Chairman, Sir.
MR. CHAIRMAN: Please be brief and precise while making your speech.
SHRIMATI TEJASVINI GOWDA : Yes, Sir.

The UPA Government was formed five years back, and nobody was sure whether this Government will complete its full
term. Today, it is a moment for me to feel proud of our Prime Minister, the world-renowned economist, who has dreamt of
building a vibrant India. Today, one can see the fruits of the vibrant India when we are taking the example of 'Mission to
Moon'.[r94]

Sir, in my view, only quality education, meaningful and useful education, can emancipate the people from ignorance and
knowledge poverty which are the root causes of many social evils. When compared to the total population of India, a Gross
Enrolled Ratio of just 11 per cent in higher education is very alarming. That is why the UPA Government has committed
itself to address this problem in a time-bound manner.

Sir, I take this opportunity to remember the former Prime Minister late Rajiv Gandhi's dream of building a vibrant India
through education. I am very happy to see today that our young leader Rahul Gandhi is following the same path and
pursuing the same dream as his father, that is, to build a resurgent India through education. We have to bridge the gap
between the two Indias - the rural and urban Indias - in education sector. Only education can emancipate people from the
evils afflicting them. Through education only they can realise that they have problems and that they can solve them.
Through education they will be able to realise that they have a national role to play. I am very hopeful that Shri Rahul
Gandhi will provide his leadership in greater measure in the coming days.

While complimenting the UPA Government for bringing this historic Bill, I would like to make a few demands for my State.
Through the Central Universities Bill, 2009 the UPA Government has granted Central Universities to many States including
my State. Mysore University in the old heritage Mysore State has got this status. I come from the State of Karnataka whose
capital is Bangalore. Bangalore has about four hundred colleges providing education to lakhs of students. It is suffering from
lack of infrastructure. Let us not deliver speeches for the sake of rural India. Let us provide infrastructure and facilities to
the rural colleges. Simply by talking about them we cannot help them. I very much fear that in Karnataka a new trend of
North-South divide is gaining ground. The primary reason for this is the imbalance between the rural and urban areas. I
urge the Government to grant Central University status to the reputed Dharwad University also. If both Dharwad University
and Bangalore University become Central Universities, it will be of great help.

I would like to compliment the Government for bringing this Bill. I appreciate the Government's effort in incorporating seven
recommendations of the Departmentally-Related Parliamentary Standing Committee. These measures will provide sufficient
opportunities to the youth of the country by inculcating leadership qualities in them and by weaning them away from radical
ideologies like Naxalism.

I would urge upon the Government to put the politics aside while making appointments to various posts in these
Universities. Merit and expertise should be the only criterion for these appointments. While giving funds to these Central
Universities, specific provisions should be made as to how they should be spent and what should be the priorities.

Sir, I come from the Constituency Kanakapura. A great Gandhian and politician the late Kariappaji had set up a rural college



called Kariappa Rural College in Kanakapura years ago. About 9,000 students are studying in that college now. I demand
that deemed university status be granted to that College. I expect to get the support of the Government in granting
deemed university status to Kariappa Rural College in Kanakapura.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Hon. Chairman, I am quite thankful to you for giving me
this opportunity to speak on the Central Universities Bill, 2009 which has been taken up in the House today for discussion
and passage.

Sir, I rise, albeit reluctantly, to support and welcome this Bill with a heavy heart for the following reasons. I would have
been delighted if a Central University for the Bodoland Territorial Areas District (BTAD) in Lower Assam had been set up on
the lines of the proposed 12 new Central Universities that are included in the First Schedule of this Bill.[KMR95]

20.00 hrs.

MR. CHAIRMAN : Wait for a second. Now, it is 8 o' clock. I think, within half an hour, we can conclude the debate on this
Bill. So, if the House agrees, we can extend the time of the House by half an hour.

SEVERAL HON. MEMBERS: Yes, Sir.
...(Interruptions)

MR. CHAIRMAN : All right. The time of the House is extended by half-an-hour.
...(Interruptions)

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : This should be included in the First Schedule of this particular Bill in

question taking into account the degree of backwardness of the Bodoland— a Scheduled area under the 6t" Schedule to the
Constitution of the country in the sphere of education.

This Bill has indeed made an attempt to discriminate against the backward Sixth Scheduled areas of the country with
special mention to our Bodoland territory by way of not conceding our overall due and long felt need of a Central University
for the young generation of the Bodoland territory. I wish to urge upon the Government to take appropriate steps to help
sanction a Central University at Kokrajhar too, the headquarters of Bodoland Territorial Council Administration with
immediate effect keeping in view the most deplorable situation mounting within the Bodoland area due to lack of Central
University and other premier educational institutions.

Sir, I would like to urge upon the Union Government of India to accept my amendment which has been brought in relation
to the First Schedule of this particular Bill.

I would like to urge upon the Government of India to sanction the following educational institutions for the Bodoland area.
At least, one Central University by the name and style of Bodoland Central University should be sanctioned for Bodoland
Territory Area district. One Bodoland Central Agricultural University also should be set up for Bodoland Territory; at least
one each of IIM, IIT and AIIMS-model Institute; one Textile Institute, one Nursing cum Para Medical Training College, one
Pharmaceutical Institute, one Medical College, one National Law College of repute, one Central University for Physical
Health, Education, Games and Sports.

There are various programmes which are mounting in my area. The Bodo language is considered as a medium of instruction
from 1963. More than 1,000 primary schools of Bodo medium are languishing like anything. Due to lack of funds, the
Government of Assam could not take up all these schools. Apart from the primary schools, there are another 500 upper
primary schools of Bodo medium. These schools also could not be taken up by the Government of Assam due to lack of
funds. Furthermore, another 500 schools of Bodo medium could not be taken up by the Government of Assam due to lack of
funds. Hence, I would like to appeal, through you, Sir, to the Government of India to provide at least Rs.200 crore Central
Fund to the Government of Assam so that these venture schools could be operationalised without any further delay.
.. Interruptions)

MR. CHAIRMAN : Kindly conclude now. You have already taken five minutes.

..(Interruptions)



SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : I have a few more points. One Central University for Indigenous Tribal
students should be set up in Bodoland. ...(Interruptions)

MR. CHAIRMAN : If you want to lay the balance portion of your speech, you can do so.
...(Interruptions)
*SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : All right, Sir.

Sir, I am thankful to you for giving me an opportunity to express my views on the Central Universities Bill, 2009 that
has been taken up in the House today for discussion and passage thereof.

Sir, I albeit reluctantly to support and welcome this Bill with a heavy heart for the following reasons. I would have
been quite delighted if a central university for Bodoland Territorial Areas district (BTAD) in lower Assam also could have
been set up in line with the proposed 12 new central universities that are included in the First Schedule of this particular
concerned Bill in question taking into account the degree of backwardness of the Bodoland territory — a scheduled area
under the 6t schedule to the consititution of the country in the sphere of education. This Bill has indeed made an attempt
to discriminate against the backward Sixth Schedule areas in the country with special mention to our Boldoland Territory by
way of not conceding our long due and long felt need for a central university, for the young generation of the Bodoland
Territory. I wish to urge upon the Government to take appropriate steps to help sanction a central

*..* This part of the speech was laid on the Table.

university at Kokrajhar too, the Head Quarters of Bodoland Territorial Council Administration keeping in view the most
deplorable situation mounting within the Bodoland Area due to lack of Central University and like other primer educational
institutions.

Sir, I would like to urge upon the government to accept my amendment in relation to the first schedule of the Bill.

Demands - (1) Bodoland Central University for Bodoland being in Sixth Schedule
Area.
(2) Bodoland Central Agriculture University.

(3) Central Institute of Technology should be upgraded to a full fledged Central Technical University.

(4) One IIM

(5) One ITIT

(6) One AIIMS Model Institute

(7) Bodoland Institute of Information Technology

(8) One National Institute of Textile and Fashion Technology

(9) 10 Nos. of polytechnic Institutes

(10) 10 Nos of IT IS

(11) 7 Nos of INUS

(12) 100 Nos of Model Schools

(13) 10 Nos of quality Education College

(14) 10 Nos of Textile Institutes



(15) One Nursing cum para medical training college

(16) One pharmaceutical Institute

(17) One medical college

(18) One National Law College of Repute

(19) One Central University for physical health education, Games and sports

(20) The Languishing 1000 Nos of venture primary schools, 500 Nos of upper primary schools and 500 Nos. of
High schools of Bodo medium should be brought under the provincialistion system in Assam by way of giving
minimum of Rs 2000 crore from the centre per annum.

(21) One central university for indigenous tribal students of North Eastern States
(22) Provision for reservation quota for SCs and STs in employment in central universities should be made

(23) All posts of teachers lying vacant meant for SCs and STs in central universities should be filled up by way of
special recruitment drive.

(24) Minimum of Rs 5000 crore central fund should be given to Bodoland territorial council government annually
for development of education in Bodoland.

(25) One central university should be set up at Mahakalguni in Jalpaiguri district for north Bengal*.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): While expressing the disapproval of the Ordinance proposed, I welcome
the Bill. The way in which it was moved was not correct. The Ordinance was issued at the expense of the legislative
powers of this House. It was an encroachment on the powers of the House because the Standing Committee had submitted
its Report and the normal course ought to have been adopted. But instead of adopting the normal course, ...(Interruptions)
Sir, 15 recommendations were made by the Standing Committee, out of which seven have been accepted. I hope those
recommendations have been incorporated in the new Bill. This is a belated legislation. The demand for the Central
Universities in the States has been going on for a number of years. It did not come all of a sudden. So, it ought to have
been done.

When the Central University was to be started in Kerala, I have to mention a very important factor in this House. In Kerala,
we have the greatest social reformer, Shri Narayana Guru. There are dozens of Shri Narayana Colleges, Centres of Higher
Education, Centres of Excellence which are spread all over the State. Dozens of colleges, higher educational institutions
had been declared as Centres of Excellence; they are spread all over the State. He is the person who is an apostle of
religious harmony and religious tolerance. He preached 'one man, one caste and one religion.'

THE MINISTER OF OVERSEAS INDIAN AFFAIRS AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI VAYALAR RAVI):
He preached 'one God, one religion and one caste for human beings.

SHRI VARKALA RADHAKRISHNAN : When the Central University was to be started in Kerala, that University was started in
his name only. He is the only person who is eligible to be honoured. He is the only person in South India, not only in Kerala;
he has disciples all over the world. Shri Narayana Missions are functioning in New York, in Kuala Lumpur, in Singapore, in
France, in London and everywhere. He is such a great man; in his name, hundreds of institutions are functioning. So, I
would request the Central Government to name the university as Shri Narayana Guru. He is the only person who is eligible
to be honoured in this matter.

MR. CHAIRMAN : Okay, you can conclude. It is a matter pertaining to the State Government.
SHRI VARKALA RADHAKRISHNAN : I hope that the Central Government will consider it.
MR. CHAIRMAN: Okay, Mr. Minister now.



SHRI VAYALAR RAVI: Before the hon. Minister replies, I would like to say that we are all expecting his statue in the
Parliament complex, in fact. It is not there. At least, I support the hon. Member's suggestion to have a Central University in
his name.

SHRI J.M. AARON RASHID (PERIYAKULAM): Sir, I also support him.

SHRI VARKALA RADHAKRISHNAN : The hon. Minister is supporting my cause.

MR. CHAIRMAN: Yes, everybody is supporting. Now, you may sit down.

Mr. Minister.

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. PURANDESWARI): I
would like to thank my hon. Colleagues, 20 in number who have participated in the debate today. It would take a lot of time
to list the names; so, I would like to thank them all by name, for having participated in this debate today and for having
given their views on the Bill.

Let me, at the outset, let the House know that it was not the intention of the Government to subvert the legislative
competence of the Parliament, which the Government holds very high in regard and respect.

There were some unavoidable reasons because of which we had to come forward with an Ordinance, the main reason
being that some of the State Universities being upgraded to the Central Universities and the academic session is around the
corner. The land needed to be acquired for the newly-to-be-established Central Universities and the Vice-Chancellors had to
be appointed. So, it was a time-taking process. So, that was the reason why we had to bring forward an Ordinance. But
definitely it was not to undermine the legislative competence of the Parliament in any way.

But however, let me start by saying that since we had attained Independence, our higher education sector has grown
exponentially, in terms of institutions, teaching-learning infrastructure and also faculty. But this would however not mean
that we could get complacent over this exponential growth and we still have challenges and issues that need to be
addressed and need to be overcome.

Reform in the education sector, as has rightly been emphasised by many of my colleagues, is an on-going process. It is
very important that we make our education very responsive and also, sensitive to the needs and requirements of our own
country. So, it is very important that we look into what is required by our country, both for the economic growth as well as
the social growth. So, reforms are an on-going process. [p96]

Access, equity, quality and relevance have always been the corner-stones of education system in country. The first challenge in
our country that would ever come to our mind, which has both geographical and demographical challenges, would be the
challenge of access. We take pride in the fact that we have increased our Gross Enrolment Ration from what was one per cent
when we attained Independence to 11 per cent today. We had one million students in our higher education in 1950 and today we
have around 11 million children in the higher education sector. However, we must accept the fact that the Gross Enrolment Ratio
of 11 per cent, as has been rightly pointed out, is much lesser than the international average of around 23 per cent. Developed
countries would have somewhere between 60 and 80 per cent and countries in transition have a little over 40 per cent-. India
today has GER of 11 per cent.

It is very difficult for us to achieve GER of 20 per cent at one go which has been recognised as very essential for a country
to be economically sustainable. But realising that it is very difficult for us, for a country as large as India with challenges
pertaining to both geography and demography to attain a GER of 20 per cent overnight, pegging it at 15 per cent, which is
to be achieved by the end of the 11" Plan period, that is by the end of 2012, I think is a very reasonable target which we
have to, at any cost, try to achieve-.

To reach this target, various programmes have been formulated and I must emphasise here that the very important
programme is to identify the educational backward blocks. Sir, 374 such educationally backward blocks have been identified
where the Government of India would intentd to establish an institute in each of these educationally backward blocks so
that the literacy rate which is lower than the national average in these educationally backward blocks could be raised.



Similarly, there have been various other initiatives also in terms of establishing polytechniques in every district and
upgrading of institutions. These are_various |n|t|at|ves that the Government of India and HRD are undertakmq to ensure

. A
we need to understand and realise that some regions, some areas in our countrv have actuallv grown very well in the

higher education sector whereas some areas still have been lagging behind in terms of access, in terms of the number of

institutions. It was against this background that our hon. Prime Minister, Shri Manmohan Singh had made the

announcement of the exponential expansion in higher education wherein the IITs, [IMs , NITs, and ISCRs were all
increased in number.

Even as we talk of increasing the number of our Central institutions, the very important factor that is to be kept in mind is
iron he regional imbalances. That was why it w i hfrm ntral Universiti Vi which
havi ntral University, woul first receiw ntral Univ ir, 1 h haw n identifi

on that, various States were actually allocated the Central Unlver5|t|es. As the Bill rightly says, today 3 State Universities

have been upgraded and the other 12 States will be getting Central Universities.

With your permission, Sir, I would like to take this opportunity, to humbly bring to the knowledge of this august House that
seven new Indian Institutes of Management were proposed under the 11th Five Year Plan, out of which the Rajiv Gandhi
Indian Insti f Management in Shillong h Ir n lished. B regards the | ion of the other IIM
was felt that keeping in mind the limited resources and the need to have regional balanced growth, one State should not be
awarded both a new IIT and an IIM together in the 11th Plan. While one of the two institutions, that is either an IIT or an
1IM could be given to a State which already has one of them before in the beginning of the 110 Five year Plan.[R97][R98]
An IIT is already functioning at Rajasthan during the 11% Five Year Plan, through its temporary campus and it is being
mentored by IIT, Kanpur. But due to an inadvertent typographical error which had crept in the inputs provided by our
Ministry for the Budget Speech of the hon. Finance Minister while listing the names of the States where the new IIMs are to
start from the academic year, 2009-10, the State of Rajasthan has been mentioned instead of Chhattisgarh. So, I humbly
submit to the House that this may kindly be taken on record. We sincerely apologise for this typographical error from the
Ministry of Human Resource Development.

Numerous concerns have been raised here particularly starting from allocation to the education sector. Time on, we have
emphasised that six per cent of the GDP is not simply the allocation from the Government of India but it is the allocation
provided by both the Government of India and the State Governments. The Government of India has never shied away from
its responsibilities. The Government of India's share for education has been growing. Where the Government of India to
State Governments share was somewhere around 20 to 80 per cent, today the Government of India share has increased to
around to 23 to 24 per cent. We earnestly appeal to all the State Governments to live up to their responsibilities and not
reduce their share to the education sector which is a very important sector.

SHRI PRABODH PANDA (MIDNAPORE): What is the allocation in terms of GDP?

SHRIMATI D. PURANDESWARI: In terms of GDP, the gross budgetary support in the Tenth Plan period was close to nine
per cent or a little over nine per cent but today it is around 19 per cent of the gross budgetary support which is allocated in

the 11th Plan to the education sector.

Sir, there was also a reference made to disparity between State and the Central Universities. The Central Universities are
completely started by the Central Government as they are established under the Act of Parliament. The State Universities
are established under the Act passed by the respective State Legislatures. Therefore, the State Governments support the
State Universities and through UGC, the Central Government also provides some developmental funds depending on how
the recommendations come from the Universities and the State Governments. Therefore, again it is here that the States
will have to live up to their responsibilities by not reducing allocations to their own State Universities which is very
important. We have to ensure that quality education is being imparted to our children.

Commercialization of education has been touched upon here. Our national policy on education as well as various Supreme
Court judgments strongly speak against commercialization of education. Therefore, we can never think of
commercialization of education in Government institutions but there are instances of capitation fee being charged. That
could be brought to our notice and we could think of action that could be taken. There was also a reference made to high
fee which is being charged. But I must say here that UGC has increased the number of scholarships including Junior
Research Fellowship, the Senior Research Fellowship and not only the quantity but also the amount which is given to the



students have been increased. The CABE Committee itself has said that the fee collected from the students should be able
to cover only about 20 per cent of the recurring expenses of the institutes and universities. This is only to emphasize that it
has been our consistent effort that education must be accessible not only in terms of number of institutions but also in
terms of affordability. So, it is very important that the fee is low. We strongly stand by it. There have been references made
to the scholarships that need to be increased. As I have pointed out, they have been increased. As regards loans, IITs
provide loans through banks and we are also working on a scheme of providing loans for the children.

As regards quality education, a reference was made to accreditation. We have two Boards — one is NBA with the
AICTE and the other one is NAAC which is with the UGC which actually accredits. The NBA accredits the programmes and
the NAAC accredits the infrastructure. Unless there is infrastructure in place not only in terms of buildings, libraries,
laboratories but also good faculty in place, we know that we cannot impart quality education to our children. Therefore,
these are two organisations which actually look into the accreditation of both infrastructure and programmes.[R99]

Sir, turning to the employability of children, you know very well that we need to keep up with the requirement of the
markets and market demands so that our children, the moment they step out of their universities should be able to find
employment with the industry. Keeping this in mind we have, under the AICTE 10 Boards which periodically upgrade the
curriculum. They work on it. I think, that was the point that was pointed out by you. The AICTE has 10 Boards which do the
upgradation of curriculum and the UGC also looks into the curriculum.

Sir, there have been demands from various sides as to why there are no Central Universities in their respective States. As I
said, this was done basically to iron out the disparities between regions. I must make a reference to the demand made by
Shri Bacchi Singh Rawat about the conversion of the Kumaon University. Very rightly, there have been three
recommendations that had come from the State Governments. But we could give only one Central University initially to
every State because we needed to give every State a Central University which did not have one. Therefore, keeping that in
mind when we had compared Kumaon University and the Garhwal University, in terms of the number of students, the
Departments, the affiliated colleges and also the courses, we found that the Garhwal University was definitely larger than
the Kumaon University. That was the reason why the Garhwal University was actually selected to be upgraded to the
status of a Central University...(Interruptions)

Sir, the Tezpur University and the Assam University are already functioning in Assam. So, it would not be possible right now
for the Government of India to give a Central University since there are two Central Universities already in Assam.

Sir, now turning to the references made by Shri PC.Thomas and Shri Varkala Radhakrishnan about naming of the
universities in their State. Shri Varkala Radhakrishnan suggested that the university in the State should be named after
Narayanaguru and Shri P C Thomas suggested that the university should be named after Mannata Padmanabhan. I must
say here that in the past Central Universities have been established through an Act of Parliament. However, considering
that as many as 15 Central Universities with similar features are being proposed under one single umbrella, including
conversion of three State Universities into Central Universities and creation of 12 new Central Universities, there has been a
decision taken that they would be named after the States itself. I think, this would answer their questions. Of course, a
reference was made by Shri Ram Kripal ji about the Patna University. We had written to the State Government to actually
allocate land for us and if the States came forward saying that "convert our State Universities as the three others had been
done', then we would have definitely considered that. But land was given and that was the reason why setting up of a new
Central University has been decided in Patna.

off I Purd cd : fAarR AR of usel &l yulsier & a1 & &b ucon farafdencrr 1 & dogler [Arafdencrer a1 gl fem sie,

offaret Shueeeadl @ au As ancilaon ofdl eff, Aftbol S/ A fder dol sRI 211, dd sdal A5 ADR @l ds (land) dar & fere forzar em, @ I5a
IPR of & dis ¢ gl sAfere we decided to set up a new University.

Sir, turning to the reference made by Shri Kharventhan about the Gandhigram Rural University...(Interruptions)
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MR. CHAIRMAN : I do not think she is having those details right now.

SHRIMATI D. PURANDESWARI: Sir, I cannot give the details right now.



About the Gandhigram Rural University I would like to say that it is a deemed to be university. The process is on and I am
sure very quickly we would be appointing a Vice-Chancellor there. [R100] ...(Interruptions)

SHRI K.V. THANGKABALU (SALEM): Gandhigram University is a very important Universitya€! ( Interruptions) 1 request the
Government to agree with the proposal. ...(Interruptions)

MR. CHAIRMAN : It is an administrative matter. She cannot give all the details of the policies.

SHRIMATI D. PURANDESWARI: There was a reference made to the territorial jurisdiction. This, I must say, does not
preclude the recruitment of faculty and admission of students on an all-India basis. On the contrary, these universities are
expected to have a pan India outlook and territorial jurisdiction only means that teaching will be carried out only within the
State in which the university is located.

I think, to a large extent and as far as I can, I have tried to answer all the apprehensions and concerns that have been
raised by many of my colleagues who have participated in the discussion.

MR. CHAIRMAN: Can Central Universities be located in rural areas?

SHRIMATI D. PURANDESWARI: It is up to the State Governments to give us the land. Wherever they give us the land, the
Central Committee would go, inspect and it will be done.

With these words, I would request the hon. Member to withdraw his Resolution.
MR. CHAIRMAN: Prof. Rawat, are you withdrawing your Resolution?

gl 2 RiE raa (3rewEiz): Aemufcr #adice, #id oft of 3 Jarcil o1 o1 siam 8t ardt i 3 dor I MidisT T @iy 3 war an iR s fRpdtefiem
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PROF. RASA SINGH RAWAT : Sir, I would like to withdraw the Resolution.

MR. CHAIRMAN: Is it the pleasure of the House that the Resolution moved by Prof. Rasa Singh Rawat be withdrawn?

The Resolution was, by leave, withdrawn.

MR. CHAIRMAN: The question is:

"That the Bill to establish and incorporate universities for teaching and research in the various States and to
provide for matters connected therewith or incidental thereto, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause-by-clause consideration of the Bill.
The question is:
"That clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.

Clause 3 Establishment of Universities



MR. CHAIRMAN: Shri Bachi Singh Rawat, are you moving your amendments?
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MR. CHAIRMAN: I shall now put amendment Nos. 1 to 6 moved by Shri Bachi Singh Rawat to the vote of the House.

All the amendments were put and negatived.

MR. CHAIRMAN: The question is:
"That clause 3 stand part of the Bill."
The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 Effect of establishment of Universities



MR. CHAIRMAN: Shri Bachi Singh Rawat, are you moving your amendments?
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MR. CHAIRMAN: I shall now put amendment Nos. 7 to 19 moved by Shri Bachi Singh Rawat to the vote of the House.

All the amendments were put and negatived.
MR. CHAIRMAN: The question is:
"That clause 4 stand part of the Bill."

The motion was adopted.
Clause 4 was added to the Bill.
Clauses 5 to 27 were added [U101]to the Bill.
Clause 28 Power to make ordinances
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"s1garel Rrafdencrr" & ur
"3l o] Reafererr” sicr:zenfaer fsar sme; (20)
MR. CHAIRMAN : I shall now put the amendment moved by Shri Bachi Singh Rawat 'Bachda' to the vote of the House.
The amendment was put and negatived.
MR. CHAIRMAN: The question is:
"That clause 28 stand part of the Bill."
The motion was adopted.

Clause 28 was added to the Bill.
Clauses 29 to 45 were added to the Bill.

Clause 46 Transitional Provisions
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off a<ft Rig zraa "aaer’ : & yzara waar &:
"geo 17, dfep 33-35,"
& Femol U2 forverferi¥aa yfersenfua féper sme

"(w)emar 4 &t suerar (1) o1 e e sme" (21)

ues 17, dfep 36-37, & zemel R forarferf¥aa yferzenfir fépen smo -
" () arer 20 6 3uerr (1) & s (@) #,-

"(i) o 3l gocravs fReafdencrr” gt & Ferror w2 "gScravs Reafdencrr” grss yferzenfaa s sme; i (i) "eradt sigor agepun siGarc
farafdenerr" oegt @I clua faer sme| (22)

7o 17, dfes 38-39,
¥ ool w3 "RroifeiRaa yfrzenfia fsar s -
"(a1) awar 52 &1 vzt (2) 3, "oar] 30 seare RrafdenerRr qer el s " Ferer " el "oree @1 gferzentue fsen e (23)
MR. CHAIRMAN: I shall now put the amendments moved by Shri Bachi Singh Rawat 'Bachda' to the vote of the House.
All the amendments were put and negatived.
MR. CHAIRMAN: The question is:
"That clause 46 stand part of the Bill."
The motion was adopted.

Clause 46 was added to the Bill,
Clause 47 was added to the Bill.

FIRST SCHEDULE
SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : I beg to move:

Page 17 forlines 3 to 5, Substitute,--



SI. No. Name of Name of the University Territorial

the State
Jurisdiction.
1. Assam Central University of Bodoland Territorial Areas
District (BTAD) in lower
Bodoland Assam.
1A. Bihar Central University of Bihar Whole of the State of
Bihar."

(24)

SHRI P.C. THOMAS (MUVATTUPUZHA): I beg to move:

Page 17, line 14,

for "Central University of Kerala",

Substitute "Mannathu Padmanabhan Central University of Kerala". (25)

MR. CHAIRMAN: I shall now put the amendments moved by Shri Bachi Singh Rawat 'Bachda' and Shri PC. Thomas to the
vote of the House.

All the amendments were put and negatived.
MR. CHAIRMAN: The question is:
"That the First Schedule stand part of the Bill."
The motion was adopted.
The First Schedule was added to the Bill.
The Second Schedule, Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRIMATI D. PURANDESWARI: I beg to move:
"That the Bill be passed."

MR. CHAIRMAN: The question is:

"That the Bill be passed."

The motion was adopted.

MR. CHAIRMAN: Shri Shivanna.



